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following lines of credit for a total value of
Rs. 10 crores would be extended to the
Government of Mauritius : (i) Rs. § crores
on a Government-to-Government basis and
(ii) Rs. 5 crores extended by the Export-
Import Bank of Indin.

The Government of Mauritius is to sub-
mit the list of goods it desires to be covered
under the above credits. Details of the terms
and conditions of the credit as also the
items to be covered would be decided a‘ter
receipt of the same.

World Bank Aids in Tamil Nadu

5061. DR. P. VALLAL PERUMAN
Will the Minister of FINANCE be pleased
to state :
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(a) the total amount of aid by World
Bank to private and public sector schemes
.in Tamil Nadu-year-wise from 1980 to 1986;
and

(b) the projects involved in these aid
and schemes ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and
(b). The World Bank does not

ordinarily give any loans to private sector
schemes. Bank assistance has been extended
for rural electrification schemes implemented
through the Rural Electrification
Corporation, a public sector undertaking
and also for other State projects. A statement
of such projects is enclosed.

Statement

(Amount in US dollar million)

SI. No. Name of the project Date of agreement _Amount of assistance
IBRD IDA
1. Tamil Nadu Nutrition 12-57-198(‘)““m - _:- | 32.00
2. Second Madras Urban 14-1-1981 — 42.00
Development
3. Tamil Nadu Agricultural Extension 7-5-1981 —_ 28.00
4. Tamil Nadu Newsprint 23-9-1981 100.00 —
5. Rural Electrification-111 22-6-1982 10.95 o
6. Periyar Vaigai Irrigation-11 12-10-1984 —_— 35.00
7. Tamil Nadu Water Supply and 14-11-1984 — 73.00

Sanitation Project

———

Additional Machinery for Heat Setting

Plant at Machilipatnam in Krishna
District, Andhra Pradesh

5062. SHRI V. SOBHANADREESWARA
RAO : Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether a representation has been
received from the Government of Andhra
Pradesh for installation of additional
machinery at the Heat Setting Plant at
Machilipatnam, Krishna District as “Special
Rehabilitation Project’” meant for providing
relief of weavers to make the unit a viable
one; and '

(b) if so, the action taken in this regard ?

Tdi MINISTER OF STATE OF THE

MINISTRY OF SUPPLY AND TEXTILES
(SHR1 CHANDRA SHEKHAR SINGH) :
(a) Yes, Sir.

(b) A Senior Officer from the Office of
the development Commissioner form Hand-
looms was deputed for spot study
and discussions with the State Officials to
assess the actual requirements of the funds.
The Officer reported that the water in the
area is brackish and is totally unfit for use
in the Plant. He further pointed out that
the State Government had already taken a
decision at the State level to provide good
water to the plant from a neighbouring
irrigation canal. The Central Government
agreed, in principle, to release Rs. 17.00
lakhs during 8-4-85 for purchase of addi-
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tional machinery, subject to the water supply

scheme being complcted by the  State
Government. The State - Government
however, have intimatced on March

1, 1985 that they will avail of the assistance
during the current financial year i.e. 1985-86
after the Water Supply Scheme has been
completed.

Income Tax Assessment of Apparels
Export Promotion Council,
New Delhi

5063. SHRI ANANDAPATHAK : Will the
Minister of FINANCE be pleased to state :

(a) the upto-date information regarding
Income-tax assessment of the Apparel Export
Promotion Council, New Delhi for the
assessment years 1983-84, 1984-85 and 1985-
86, that is, incomes returned, income asses-
sed, tax demanded, results of appeal before
ClI and Tribunal and High Court, etc.;

(b) whether this assessec is being
prosecutcd for filling wrong returns/verifica-
tion; and

(¢) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHAN POOJARY) : (a) to (c¢).
Returns of income has been filed by M/s.
Apparel Export Promotion ' Council, New
Delhi, for the assessment years 1983-84 and
1954-85 declaring *‘Nil” incomes. The return
of income for thc assessment year 1985-86
becomes duc on 30-6-1985 and has not so
far been filed. Assessments in respect of
the assessment years 1983-84 and 1984-85
arc pending. No  prosccution for filling
wrong returns/verifications in respect of
these years, has been launched in view of
the fact that the assessments are still
pending.

Opening of Branches of Bank of
Tokyo in India

5064, SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to-state :

(a) the number of branches of Bank of
Tokyo have opened in India;

(b) the names of the places where
branches have been functioning; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : (a) to (c). Bank
of Tokyo Limited is operating three branches
in India, one each at Calcutta, Bombay and
New Delhi. These branches have been
functioning from 12-3-1953, 21-12-1953 and
6-3-1963 respectively. The particulars of
total deposits, advances etc. as on
31-12-1983 of the above branches are given
below :

(Rupees in crores)

Customer Deposits 41.83
Customer Credit 23.75
Total assets (excluding

contra items) 49.12
Net profit 0.92

Income Tax Raids in Tamil Nadu

5065. SHRI N. DENNIS : Will the
Minister of FINANCE be pleased to state :

(a) whether income tax raids have been
conducted in Tamil Nadu;

(b) if so, the¢ number of Income-tax
raids conducted.in Tamil Nadu between the
period from January, 1984 to January, 1985;

(c) the names of the firms, companies
etc. in whose premises raids were conducted;
and

(d) the details regarding the amount of

" money and other valuables recovered during

these raids ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) During the period from 1st January,
1984 to 31st January, 1985, the Income-tax

Department conducted 244 searches in Tamil
Nadu.

(c) Having regard to large number of
searches, it is not practicable to give the
names of all the parties/cases. However,
if the Hon’ble Member desires to have in-
formation about a particular search/case,
the same can be furnished.

(d) Prima facie unaccounted assets valued
at Rs. 455.53 lakhs approximately were





